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2-1 
LEGISLATIVE ASSEMBLY. 

WE. the undenigned, Mem bers of the Reloot 
Committee to which the Bill to consolidate and 
amend the law regulating labour in factoriee waa 
referred, have considered the Bill and have now 
the honour to submit this our Report. with the 
Bill as amended by 'us annexed thereto. 

2. The changes made by us ar.~ numerous and 
in many casel explain themselves. The more 
important ones are set out below. 

Ola.u8e 2.-The changes made in the definitions 
are aimed generally at making. these definitions 
more acourate and exhaustive, and meet va.rious 
criticisms contained in the opinions received upon 
the Bill. 

Olawe 6.-The changes here made are conse· 
quential upon the alteration of the definition con-
tained in clause 2 (j). 

OUw.8e 6.--We have omitted reference to the 
oontrol of the Governor General in Council, whioh 
ia in this connection unnecesa&ry. 

Clauae lO.-We have recast this clause incorpo. 
rating in it the provisions of clause 12 of t.he Bill 
as introduced in order to make applicable to a 
Chief Inspector the provisions of this clause relating 
to Inspectors and particularly those of sub-clauaea 
(3) and (7). 

Clause Il.-The alteration made in sub-clauso 
(a) is necessary to implement the provisions of 
clause 5. 

ClaV,8e 12.-This olause combines the provisions 
contained in olauses 1:1 and 14 of the Bill ao intro-
duced. We have modified them to provide that 
only registered medical practitionen may be 
appointed as certifying surgeons. Sub-clause (2) 
of clause 13 has been omitted on the ground that it 
might give rise to praotical diffioulties and might 
unduly limit tho field of choioe. 

Clause l3.-The small slteration here made is 
int.ended to leave to the Local Government dieore-
tion to make or not to make detailed provision by 
rules for the time and methods of oleansing a 
factory. 

Clau8e 16 (1) (c).-A neoessery supplementary 
provision has been inserted to enable testa to be 
pre8Cribed. 

Clawe lB.-Exercise of the power here conferred 
has now been confined to the Chief Inspector. 
We have provided in elause 31 that an order under 
this clause shall be suspended during the hearing 
of the appeal if any appeal is preferred against it. 

Clause 17.-The alt.eranon made enat.les stand-
ards to be prescribed either generally or for a. parti-
cular class of work. 

Clause 18 (3).-Some unnecessary words have 
been omitted. 

Clause 19.-The change here made is designed 
to ensure that drinking water is supplied whether 
standards are prescribed or not. 

Cla'lUle8 21,22 and 23.-The provisions of clauses 
23 and 24 of the Bill as introduced have been 
re-arranged, and have been supplemented. 

Clamt 24.-In sub-clause (1) two verbal amend· 
ments have been inst.rted. Sub-clause (3) has 
been expanded so as to apply to any fencing 
which may be required in pursuance of an order 
under clause 26 (1) and to make it olear that 
fencing may be removed for neceaaary attention 
~ machinery. 

Ola1UJC 26.-We have provided in both BUb-
clauaee for the service of orders in writing in order 
to enable appeals to be made. 

0la'lUle 30.-The small change here made is 
intended to show that reference is made to injury 
to a person employed on work in the faotory. 
It might be impossible for the manager of the 
faotory to ascertain in the case of an outsider 
whether he was able to resume his ordinary work 
if that work were outsid.., the factory. 

Clause al.-We have extended t.he period within 
which an appeal may be made, and have provided 
against an ex ptWIe hearing where sufficient oause 
exists for failure by an assessor to attend. We 
have also provided for t.he suspension of an order 
under clause 16 until an appeal against the order is 
disposed of. 

OltJU8e 32.-We have added a general rule-
making power and have omitted the power to 
make rules regarcllilg returns of wages. Thill was 
in any case inappropriate in a Chapter ooncerned 
with Health and Safety, Rond is not really !ferma ne 
to a law" regulating labour in factories". We 
have provided in olause 47 for l!Ieouring the record· 
ing of such particulars relating to wages as are 
needed for the purposes of this Aot and consider 
that if general statistics of wages are to be collected. 
provision should he made for it hy 8epa.rat~' legis-
lation. 

Clatt8e 33.-We have recast cla.use 34 of the Bill 
a8 introduced. The power there given by sub· 
clause (3), now 8ub-olause (4), to the Local Govern-
ment to specify occupations &s hazardo?s has be~ 
transferred to the Governor' General In Council, 
to whom also is given power to provide for medica I 
examination and certification of persons employed 
on 8uch operations. It seeDUI to U8 that uniform-
ity throughout the various provinces is desirable 
in this matter, and can be best secured in the way 
we now propose. We think that provision for a 
children's room i8 necessary only in the ease of 
ohildren under the age of six, and have made"the 
necessary alteration in sUll-clause (2). We have 
omitted part (c) of this sub.clause, because o]ause 
28 makes adequat.e provision for the exclusion of 
children when necessary. Sul,-clause (3), which 
reproduces sub-olause (4) of clause 34 of the Bill as 
introduoed. has hoen recast so as to confine the 
need for the certificate here provided for to facto· 
ries erected or taken into use after this provision 
comes into foroe. 

Clause 84.-The verbal alteration hore, Rond in 
such clauses as 35(1). 36, 45(1) (b) and 48, is 
intended to bring the wording into accord with 
that used in such clauses as 50, 51 and 54. . 

Clauae JB.-We have reduced the period of 
notice required under Bub-clause (1) (b) and under 
sub-clause (2) and have provided for deJivery of 
the notice under Bub-clause (1) (b) at the office of 
the Inspector instead of to the Inspector personally. 

Cl<Ml8e 38.-We have omitted the conoluding 
words as unneeessary for the protection of the 
workers and likely to cause difficulty in changing 
shifte, and hRove provided for the relaxation ot 
the olause in cases where the Local Government 
oonsiderB this desirable. 

Ola'U8e839m~d 40.-Wo have ro-drafted and re-
arranged the provisions contained in olaUI88 
40 and 41 of the Bill as introduced with a view to 



expressing more clearly the intention of those 
clauses. The latter part of sub·clause (4) of olauae 
39, formerly sub·clause (3) of clause 40, has beeD 
omitted as not relevant to the preparation of the 
notice, and as covered by the provisions of clause 
41. 

ClaU88 41.-Small verbal alter&tions have boon 
made in the interesta of clarity. The power of 
exemption given by the Indian Factories Act, 
1911. but omitted in the Bill as introduced, has 
been restored in a slightly modified form', 

Clam8 42.-The prohibition contained in this 
clause wa.s contained by implication in clause 00 
of the Bill as introduced, We have inserted it 
explicitly in this new cIDuse, aud in clause 57, the 
analogous claURe relating to ohildren, ,,'ith a view 
to the simplification of clause 60 relating to penal. 
ties. 

Clause 43.-We have added a power which seems 
clearly necessary to exempt workers specified in 
item (d) of sub·clause (2) from the rro'risions fixing 
a weekly malLimum of hours 0 work. Under 
the clause as it previously stood. it would have heen 
impossible to permit 8 worker in a continuous 
process factory to stay on after his 56 hour!l if 
his relief failed to appear promptly. We have 
omitted reference to maximum limits for daily 
hours of work in sub·clause (4), 1\8 the weekly 
limitation on hours mould give adequate protec. 
tion. The concluding words of sub· clause (5) and 
of clause 45 (3) have been omitted 80 as to make it 
possible to bring rules into force from any date 
that may he specified in t.l)em. 

014'1J8e 44.-We have f'lXtended to the Local 
Government the power given by sub·clause (2) to 
the Chief Inspector. The change in sub·clause (3) 
is consequential on the omission made in clause 
43 (4). 

OlaW8 46.-The rigid application of the clause 
as it originally stood would have made certain 
schemes of shifts, which involved no additional 
hardship on the workers, impossib~e in continuous 
process fac~ories and we have thorefore inserted 80 
proviso enabling the week to be reckoned from the 
beginning instead of the end of the final night· 
shift. 

ClaU8e 47.-Tbe small change in sub·clause (2) 
expressee more accurately the intention of this 
provision. We have omitted Bub·clauae (3) of the 
clause as it stood in the Bill when introduced, on 
the ground that payment at overtime rates is not 
justified when the worker gets a holiday in 
exchange for the Sunday or substituted day. We 
have added a provision dealing with r&tes of 
overtime pay for workers paid on a piooe rate 
basis, and have provided for the maintenance of 
registers to serve as a check on the operation of the 
provisions for payment of overtime pay. 
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OUJuae 5S.-The changes in sub·clauses (S) and 
(3) are designed to make it cltmr that the certifi-
cates relate to factory work generally and not to 
work in a particular fa.ctory. 

OlauBu 66 and 66.-The te-draftof these clau8e8 
follows the lines adopted in our re·draft of clauses 
39 and 40. 

0lGu8i o7.-The reason for the insertion of this 
clause is given in our remarks on clause .(2. 

Olau8e 68.-We have combined in one clause the 
provisions of clauses 57 and 58 of the Bill as 
introduced. 

014'1J8e 60.-We have recast in & more suocinat 
form the list of offences contained in the clauee. 
We have also provided both here and in olause 66 
that wh6l'e the manager and occupier are held 
jointly responsible for a breach of the law, the 
oombined penalty shall not be in excess of the 
maximum penalty that might be inflicted on eith6l' 
of them. 

Glawe 61.':"We have provided for. a gradual 
inCl'e6se of the penalty in the 0&8e of repeated 
oftences, and we have limited the operation of the 
whole clause to oftences rel&ting to the provisions 
of Cupters IV and V, as it is only in respect of 
such offences that the need of such a provision 
has been felt. 

Glawe 70.-·This restores a provision of th& 
Indian Factories Act., 1911, which was omitted 
in the Bill a8 introduced. 

OZatuc 71.-We have provided that the member 
of the firm or fl.sp.ocia tion to hf' nomina ted 80S 
occupier of a factory must he a resident in British 
India, in order that he may ataJl times be amenable 
to control by law. . 

o.us'W!e ~7.-We have extended the period of 
limlta.tlOn 111 the case of au offence oommitted in 
disobedience of a written order of au IJlspeotor, al 
offences of this char&cter iraq uently fail to come 
t.o light within six mont;bs of their oommission. 

Olame 81.-We have separated these provisions 
from the preceding cla.use and ha\"e provided that 
rules ma.de by the Government of India shall 
a!so be subject to the condition of prior publica. 
tlon. 

a. The Bill was published in the Gazette of 
India. dated the 16th September. 1933. 

4. We think that the Bill haA not been so altered 
as to require rtl·publication, and we recommend 
that it he passed as now amended. 

I). We desire to record our appreciation of the 
valuable assistance given to us during our lIoWOns 
by Mr. T. W. Johnstone, M.B.E., Chief Inspector 
of Factories, Bombay, Mr. J. B. McBride. Chief 
Inapectol', Bengal, and Mr. W. H. Abel, Inspector 
for Delhi, the Punjah, the North. West Fronti6l' 
Province and Ajmer.Merwara. 

B. L. MITTEH. 
F. NOYCE. 

·ABIJUL MA'I1N CHAUDHURY. 
AMAR NATH DATT. 
SATISH CH. !:lEN. 
S.C. MITHA. 
HAR BILAS SARDA. 
A.G. CLOW. 
M. C. RAJAH. 
G. MORGAN. 

"'K. P. THAMPAN. 
S. GRANTHAM. 
FAZLE HAQUE PIRACHA. 

"'N. M. JOSHI. 
tHo P.MODY • 

• Subject to. Minute of Diaaent. 
t SubJeCt", a .Note. 
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MINUTE 

Oia'U8e 2.-In the definition of " Faotory ", we 
would like to substitute the word" ten " in place 
of the word" twenty". We consider that time 
has come when the provisions of the Faotory Act 

. should be made applicable automatically by this 
Bill itself to all faotories using power, where ten 
or more workers are employed; and it is not enough 
merely to give the Local Go'fernmcnts power to 

·do it. 
Olatue 82 (e).-Weare not sure whether there 

is adequate provision to guard aga.inst dangers 
arising from the use of mechanical transport in 
t.h080 factories within the preoinots of which there 
8ft railwa.ys, subject to the Indian Railways Aot, 
1890. 

We suggest that Local Governments should be 
-endowed with power to issue welfare orders &8 
8llggested by the Royal Commission on Indian 
Labour. 
O~ 83 (I).-The Seleot Committee has rea' 

tricted the applicationof safeguards against dangers 

PM 26th Februa'1l' 1984. 
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OF DISSENT. 
arising out of hazardous operations to those &rising 
in factories only. We would like safeguards to 
be provided against dangers arising from all opera. 
tions, which may he deolared hazardous by Looa.l 
Governments. 

Olame 34.-We suggest that the maximum. 
weekly hours in perennial faotories should be 48 
and in seasonal faotories they should be 54. 

Ola'Ulle 36.-We suggest that the maximum 
daily hours of work in perennial faotories should 
be nine and in seasonal factories they should be 
ten. 

Olatue 3r.-We suggest that the interval for 
rest for all workers should be simultaneous. 

Ola'Ulle a8.-We suggest that the maximum 
period of spread. over allowed in the caae of a 
worker should not exceed twelve hours. 

oZa'U8t 47.-We suggest that the payment for 
the deprivation of weekly rest should be at one a.nd 
a half times of the worker's ordinary rate of pay. 

N. M. JOSHI. 
K. P. THAMPAN. 
ABDUL MATIN CHAUDHURY. 

NOTE. 
In signing this Report, it is necessary to state 

that the interests I represent have withdrawn 
their opposition to the 54 hour week solely out of 
oonsideration for the welfare of the workers in the 
factories. While they opposed the change in the 
first instance, they recognised that it was bound to 
come some day, and they would have been pre. 
pared to weloome it at the proper time. All that 
they felt W8.8 that, under present conditions, a 
shorter working week would undoubtedly raise the 
cost of manufaoture, and increase the difficulties 
of Indian industries in their oompetition with the 
products of other countries. In waiving my 

objection, however. I strongly urge tho Govern. 
ment of India. to do all they can to secure the 
adherence of the Indian States to the provisions 
of the legislation whioh is now under oonsidera. 
tion. Already. industries in Indian States enjoy 
considerable advantages in costs of production 
over those in British India; and if India.n capital 
and enterprise are not to turn increasingly away 
from British India. it is necessary that there 
should be a oloser approximation between the 
conditions obtaining there a.nd thoee prevalent in 
the territories of Indian Princes. 

H. P. MODY. 
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A 

BILL 
TO 

001lM1Ztdak and amn14 the law regulating labour 
in factori.es, 

WUEBlC.AB it is expedient to consolidate and 
amend the law regula.ting labour in f~toriea j 
It is hereby en~ted as follows :--

CHAPTER I, 

PRELIMINARY, 

1. (1) This Act may be ca.lled the Factories 
Sbort titlt'. ('xtent IUId Act, 1934. 

commencement, 

(2) It extends to the whole of British India. 
iDoluding British Baluchistan and the Sonthal 
Pargr.n&8. 

(3) It shall oome into force on the 1st day 
of January, 1935, 

2. In this Act, 
Definition"" 

unless there is anything reo 
pugnant in the subject 
or context,-

(0.) "adolescent" means a person who has 
completc..>d his fifteenth but has not 
completed his seventeenth year; 

(b) .. adult" means a person who has com. 
pleted his seventeenth year; 

(c) .. child" means a person who has not 
completed his fifteenth year ; 

(d) "day" means a period of twenty. four 
hours beginning at midnight; 

(e) "week" meo.ns a period of seven days 
beginning at midnight on Saturday 
night; 

(f) .. power" means electrical energy, and (&"'11 
other form of energy which i8 mecha7f,ically 
transmitted and is not generated by hunum 
or animal agency ; 

(g) "ma.nufacturing process" means any 
process-

(i) for making, altering. repairing, ornament· 
ing, finishing or packing, or otllerw1se 
treating any a.rticle or Rubstance with 
a. view to its UBe, sale, transport, deJi. 
very or dispoMI, or 

(ii) for p'u:mpi1l{l oil, wate1' Of' sewt1ge, or 
(iii) for generating, transforming or trans-

mitting power; 
(h) .. worker" means a. person employed, 

whether for wages or not, in any manufac. 
turing process, or in cleanin{! any part 01 
the machimry or P1V'mi8~ u.sedlora manu-
facturing prOCJeB8, or in any other Hnd oJ 
work what8Qever ineident41 to Of' cxmnecl&l 
with the manu/acturin,g procell Of' connect«f 
with the 8'Ubject of the manufacturing pro. 
eel8, but d0t:l8 not include any person 
Bolel" employed ''If, a clerical CIJ1'OOity itt 
any room or place where fI,Q ',.,Jnulaauriflg . 
proceIs is bei"'fl CfJf"rNd em : 

LD 



IV of 1913. 

(j) "fsotory" mea.nB any premises including 
the pT6cinct8 thereof whereon twenty or 
more workers are working, or were work. 
ing on any day of the preceding twelve 
months, and in any pari of which a man.,. 
fact'Unng proce88 i8 being carried Oft. 
with the aid of power, or i8 ord,iMnly 80 
carried on, 

but does not include a mine sub· 
jectto the opera.tion of the India.n Mines 
Act, 1923 ; 

(Ie) "IllBtchinery" ino~udes all plant where-
by power is generated, transformed. 
* transmitt(ld 01' applied ; 

(I) "occupier" of a factory means the 
person who hal! ultima.te oontrol over 
the affa.irs of the factory : 

Provided that where the aftairs of a fa.ctory 
are entrusted to a. ma.naging agent * 
* ,Buch agent * * shall be 
deemed to be the oooupiel' of the 
factory; 

(m) where work of the same kind is carried 
out by two or more 8ets of workers 
working during different periods of the 
day, each of such sets is called a 
" relay", and the pcriod or period/1 
for which it works is called a " shift .. ; 
and 

(n) "prescribod" means prescribed by rules 
made by the Loca.l Government under 
this Act. 

8. References to time of day in this Act a.re 
Referen(;Oi to time of references-

da~. 
(a) in British India, excluding Burma, to 

Inclia.n Standard Time, which is five 
and a half hours ahead of Greenwich 
Mean Time, and 

(6) in Burma., to Burma Standard Time, 
which is six and a half hours ahea.d of 
Greenwioh Moon Time: 

Provided that for any area. in British India 
in which Indian Standard Time is not ordinarily 
observed the Local Government may. make 
rules-

(i) specifying the area, 
(ii) defining the local mean time ordinarily 

observed therein, and 
(iii) permitting such time to be observed 

in all or any of the factories situated in 
the area. 

4. (1) For the purposes of this Act, a faotory 
Sea.'SODoJ fActories. whioh is exolusively 

enga.ged in one or more 
of the following manufacturing processes, na.mely .. 
ootton ginning, ootton or jute pressing, the decor-
tioation of ground nuts, * the manufaoture of 
ooffee, indigo, lac, rubber, suga.r (including gur) 
or tea, or anti manu!acturiny proCM8 which is 
inddental to or connected with any of the aJ01't'said 
processes, ill a sea.sonal fa.otory : 

Provided that the Looal Government may, by 
notifica.tion in the local official Ga.zette, declare 
any such faotory in whioh manufa.cturing pro-
oeBSeS are ordinarily oarriedon for more than 
ODe hundrtd and eighty working days in the year, 
not to be a seasonal factory for the purposes of 
this Act. 

(2) The Local Government may, by notifioa.'tion 
in the 100," offioial Ga.zette, declare any specified 
f.ctorY in which manufacturing processes are 
ordinarily carried on for not more than one 



hnndred IlJld eighty working days in the year 
and cannot be carried on except during parti-
cular Beasons or at times dependent on the 
irreguJ.a.r action of natural forces, to be a 
B6&sonal factory for the purposes of this Act. 

6. (1) Notwithstanding anything contained in 
P &- d I clause (j) of section 2. 

ower ..... ec are th Lac I G "remi&t to be faotories. e a overn-
ment may, by notifica-

tion in the local official Ga.zette, declare aD¥ pre-
mises whereon or within the preciftCu u,he,w! a 
manufacturing process is carried on, whether with 
or without the aid of power, and whereon 
or witllin the precincts whereof, on anyone da.yof 
the twelve months preceding the notification, ten 
or more workers were employed, to be a factory 
for all or any of the purposes of this Act. 

(2) A notification under sub· section (1) may 
be made in respect of any specified premises or 
class of premises. 

(3) A notification under sub·section (1) shall 
cease to ha.ve effeot in respect of any premises 
after the lapse of twelve months durlng which 
Dot more than nine workers were employed there-
on on any day. 

6. The Local Government may, * * 
PO'\< er to deolare de- * . • • by 

pftrtments to be M'parate order m writing, direct 
factoritl9. that the different depart. 
ments or branches of a specified factory shall 
be treated as separate factories for all or any 
of the purposes of this Aot. 

7. Where the Local Government is sa.tisfied 
that, following upon a 

Po" e~ to oxemrt ~n a change of occupier of a 
change III the {artory. faotory or in the manu-
facturing processes earned on therein, the num-
ber of workers for the time Ileing workjng in 
the factory is less than twenty and is not likely to 
be twenty or more on any da.y during the ensuing 
twelve months, it may, by order in WTiting, 
exempt such factory from the operation of this 
Act; 

Provided that any exemption so granted shall 
cease to have e1feot on and a.fter any day on 
which twenty or more workers work in the 
factory. 

8. In any case of public emergency the Gover-
. nor Genera.l in Counoil Power to 6xemJlt dunng b iii' . 

p'lblic f'mergf'DCY. may, y not catIon m 
the Gazette of India. 

exempt any factory from any or all of the pro. 
visions of this Act for such period as he may 
think fit. 

9. (1) Before work is begun in any faotory 
Notice to In.pector after the commenoement 

belore commenC'flmeut of of this Aot, or before 
11'0/'''' • work is begun in any 
seasonal factory each season, the occupier shall 
send to the Inspeotor a written notioe con-
taining-

(a) the na.m~ of the factory and its situa-
tion, 

(b) the address to whioh communications 
relating to the factory should beeent, 

(c) the nature of the manufacturing pro-
cesses to he carried on in the factory • 

(d) the nature and amount of the power to 
be used, and 

(e) the name of the penon who shan be 
the manager of the faotory for the pur-
poses of this Aot. 
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. (2) Whenever another person itI appointed as 
manager, the occupier shall Rend to the Inspector 
a written notice of the change, "trithin IIEIven 
days from the date on whioh the neW' manager 
aSBUDles charge. 

(3) During any period for which no person 
has been designated as manager of a factory 
under this section, or during which the person 
designaWd does not manage the factory, any 
person found acting a.s manager, or, if no 8Qoh 
perStln is fOWld, the ocoupie~ himself, shall be 
deemed to be the manalJ& of the faotory for the 
purposes of this Act. 

OHAPTER II. 

THB INsPBOTING STAJ'I'. 

10. (1) The Loca.l Government may, by noti-
fication in the local 
official Gazette, appoint 

I11eh persons as it thinks fit to be Inspectors Jor 
Ute pUrpo868 of th~8 Act within such looal1imite as 
it may assign to them respectively. 

(2) The Loool Govene,ment may, by notification CUI 
aJoruaid, appoint any person to be a Chief 11w-
j)eCtor, wlw shall, in addition to the power8 con-
Jerred on a Chief Insped.or under this Act, exereMe 
tM powet'B of an I'fUI']JUtor thrOVlJltout the pTOtIijlu. 

(3) No person shall be appointed to be an 
Inspector under sub-section (1) or a Chief Ins-
pectM UMer 81tb-88Ctton (2) or, having been so 
appointed, BhaU oontinue to hold • office * * ,who is or becomes directly or indirectly 
iaterested in & factory or in any process or 
balineas ca.rried on therein or in any patent or 
machinery oonnected therewith. 

(4) Every Distriot Magistrate shall be an 
Iupeotor * • for hi& distriet. 

(6) The Local Government may also, by noti-
fioation as aforosaid * • • • , 
appoint suoh public officers all it thinks fit to 
be additional Inspectors for aU or any of the 
purposes of this Act, within such locsl limits aa 
it may a.ssign to them respectively. 

(6) In any area. where there a.re more Inspectors 
than one, the Local Government may, by notifi-
oa.tion as aforesaid, declare the powers whioh 
BUch Inspectors shall rellpectively exercise, and 
the Inspector to whom the prescribed notioes are 
to be sent. 

(7) Every CMefInspector and Inspector shall be 
deemed to be a public servant within the mean-
ing of the Indian Penal Oode and shaU be offioially 
subordinate to suoh authority IWI the Local Gov-
ernment may specify in this behalf. 

U. Subject to any rules made by the Local 
Government in this behalf, 

POWCfA or Inspector. an Inspector may, within 
. the local Umits for whioh he is appointed,-

(a) enter, with such assistants (if any), bei'lll 
perS0n8 in the emp~'fI,t of Govemmem 
M of (lny m'IJ/"'~ipt&l Mother puhlic autho-
1'tty, at: he thinks fit, any place which is. or 
which he has reason to belle:ve to be, 
W!ed all a factory M capable of being 
declared to be a factory under the ~ 
oj section /) ; 

(6) make auGh exarninatioa ot the premises 
and plant and of al\Y prescribed 
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reg.iatenl, IWld take on the apot. or othel" 
wise snoh evidenoe of any persons as· 
he may deem necessary for oarrying 
ont the purposes of thW Aot; e.nd 

(e) exercise suoh other powers 1\8 may be 
necessary for carrying out the purposes 
of this Act: 

Provided that no one shall be required under 
~ section to lIoIlSWer any question or give a.ny 
evidence tending to criminate himself . 

• • • • • 
12. (1) The Local Government may appoint 
C nif .. Buoh regi6tered medioal 

e ymg aurpona. practitioners &8 it thinks 
fit to be oertifying hurgeons for the purpoaee 
of this Act within Buch loc",llimita a.a it may assign 
to them reapectively . 

• • * • 
(.\?) A certifying Burgeon may a.uthorise any 

registered medical practitioner to exercise a.ny 
of his powers under this Aot : 

Provided that a. certificate of fitness for Elm· 
ployment granted by snoh authorised practi. 
tioner shaD be va.lid for a period of three montlul 
only, unless it is confirmed. by the certifyiDg 
Burgeon himself a.fter examination of the person 
concerned. 

Ezplanalion.-In this soot.ion a "registered 
medical praotitioner" means any penon re-
gi8tered under the Medical Aot, 1858. or any tl oil IS 
subsequent enactment amending it, or under any v .... 0. 8~ 
Act of any legislature in British India. providing 
for the maintenance of a register of medical 
practitioners, and inoludes, in any area where no 
Buoh register is maintained, any person declared 
by the Looa] Government, by notifioation in the 
local offioial Gazette, to be a registered medical 
practitioner for the purpOSCtl of this section. 

CHAPl'ER III. 

HEALTH AND SAl!'ETY. 

13. Every factory shall be kept clean and free 
Cl---' from effluvia arising ~ .... uin~. f dr . rom any am, privy 

or other nuisance, and shall be cleansed at 
~ur.h time, and by auck metk0d8 aBmay be presoribed, 
and these methOth may inolude lime-wa.shing or 
colour.waBh.ing, painting, varnishing. disinfecting 
and deodorilling. 

14. (1) Every factory shall be ventilated in 
Vfmtilatioll. acoorda.nce with Buoh 

standa.rds and by suoh 
methods a.a ma.y be presoribed. 

(2) Where gas, dust or other impurity u 
generated in the oourse of work, adequa.te We&BureJ 
shan be taken to prevent injury to the health of 
workers. 

(3) If it appears to the Inspector that in any 
factory gas, dust or other impurity generated in 
the OO1Jl'86 of work is being inhaled by the workers 
to an injurious extent, and that suoh generation 
or inhalation could be preventtrd by the use of 
mechanical or other deviceR. he may serve on 
the manager of the faotory an order in writing. 
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directing that mechanica.l or other devioes 
* . * for preventing suoh gener&tion 

or inhalation shall be provided before a specified 
date, and sha.ll thereafter be maintained in good 
order and used throughout working hours. 

(4) The J"ooa.l Government may make rules 
for any o1&ss of factories requiring mechanical 
or other devices to be provided and maintaintd 
for prtventing the gener&tion or inhalation of 
ps, dust or other impurities whioh may be 
injurious to workers and specifying the nature 
of suoh devioes. 

15. (1) The Local Goverrunent may make 
Art.illoiol humidillcll. rules-

tlon. 
(a) prescribing standards for the cooling prQ-

perties of the air in factories in which the 
humidity of the air is artifioially 
inoreased ;. 

(I)) regulating the methods used for artifi. 
cialJyincrea.sing the humidity of the 
air; and 

(c) directing prUCf'ibed tut8 for determining tltt 
humidity and cooling propertiu of the air 
to be carried out and recorded. 

(2) In any factory in which the humidity of 
the air is artificially increased, the water used. 
fO!' the purpose shall he taken from a publio 
8upply or other source of drinking water, or sb.e.l1 
be effectively purified before it is so used. 

(3) If it appears to the Inspector that the 
water ueed in a fact;orY for inoreasing humidity 
which is required to be effectively purified under 
eub·section (2) is not effeotively purified, he ma.y 
lItIrVe on the manager of the farlonJ an order in 
writing, specifying the measures whioh in his 
opinion should be adopted, Qnd requiring them 
to be carried out before a. specified date. 

16. If it appen.1'8 to the Chief Inspector or to 
. an Inspector specially 

Coo/mg. authorised in this behalf 
by the Local Government that the cooling pro· 
perties of the air in any factory are at times 
insufficient to secure workers aga.inst injury to 
health or against serioWl discomfort, and that 
they ca.n he to a great extent increased by 
measures which will not inv"lve a.n amount of 
expense whioh is unreasonable in the circum· 
stances, the Chief IMp ector may serve on the 
manager of the factory an order in writing, 
4peoifying the measures whioh in his opinion 
should be a.dopted, a.nd requiring thllm to be 
ca.rried out before a. speoified date. 

17. In order that no roc;m in a. fa.otory shall 
Over,rowding. be crowded during work-

ing hours to a dangerous 
extent or to an extent which may be injurioWl 
to the hea.lth of the workers, the proportion 
whioh the number of cubio feet of spaoe in a room 
and the number of superficial foot of its floor 
a.rea hearl!l to the numher of workers working 
a.t aoy time therein shall not he less than BUCh 
8ta.ndards tI8 mag be prescT,bed either g~rally 
or for th,e particula.r Cla8H ~f work carried on i" 
'he room. 

18. (1) A factory shall be sufficiently lighted 
t.i bti during all working 

g OIl· hours. 
(.e) If it appears to the Inspector that any 

faotory is not 8ujficientty Ughted, he may serve on 
the mlmager 01 the IOdory an order.in 1ftiting, 
specifying the lDeasure!! whioh in his opinion 
mould be adopted,. and requiring them to be 
oa.rri~d out before a specified date. • 

$ 
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(3) The Local Government may make rulee 

requiring that all factories of specified olA81181 
• * * • • 

..b,a.U .~ lighted in aooordanoe with Prell-
oribed. stH.ndarda. 

19. (1) In every fa.otory a suffioient supply of 
Wate water fit for drinking 

r. sha.ll be provided for the 
workers at suitable plaoes. * • • • 

(2) 'l'he s'upply required by sub·swicm (l) shall 
comply with s·udl lltandarda as may ~ pte8cribed. 

(3) In e,,"ery factory in which any .prooesa 
involving contact hy the workers with injurious 
or obnoxious SUbatAnOO8' is carried on, a sufticient 
supply of water suitallic for washing ahall be 
provided for the use of workers, at suitable plaoes 
and with facilities for its use, acoording to 
such. standards a8 mfly be prucribed. 

26. Far every factory 8ufficitlnt latrines and 
J.atriu •. s and \:rinalll. urinals, acco1'ding to the 

prescribed standards, 
shall be provided, for ma.le workers and for female 
workers separately, of • suitable patterns and 
at convenient places as prescribed, and shall be 
kept in a * clean aftd sanitary oonclition during 
all working hours. 

21. In every factory the doors of ea.oh room 
in which more than Doors to onen out ""ardl!<. t t . wen y persons are 

employed shall, except in the case of sliding 
doors, be constructed so as to open outwards, or. 
where the door is between two rooms, in the 
direction of the nearest exit from the building, 
aM no 8uck door shall be locked or obstructed wlhle 
any work i8 ~,"'g carried on in the room. 

22. In every fa.ctory such'" precautiona 
against fire shall be taken 

p_uUotw ~e 1". as may be preaorlbed. 
ea. (1) Every factory ahall he provided with 

Mean8 oj ueape. such means of esc&pe in 
case of fire as CM reason. 

a.bly be required in the ciroumatanc('s of eaoh 
factory. 

(2) If it a.ppears to the Inspector that any 
factory is not so provided, he may aerve on the 
manager of the factory an order in writing speed. 
iying the measures whioh in his opinion should 
be adopted, and requiring them to he ca.nied 
out before a specified date. 

(3) The means oj e8Cape 8kall not be ob8tructtd 
while any work is being Cfl.rried Oft in the /acto'1l. 

24. (1) In every faotory the following shaD 
F"lleiu~ •.• •• be kept adeguauly fenced, 

namely :-
(a) every exposed moving part of a prime 

mover and every flywheel directly 
connected to a. prime mover, 

(b) every hoist or lift, hoist-well or lift-weD. 
and every trap-door or similar opening 
near which &ny person may have to work 
or paBS, a.nd 

(c) every part of the machinery which t.he 
Local Government ma.y prescribe. 

(S) If it afpe8ol'8 to the Inspector that &D1 
other part 0 the machinery in a factory ia 
dangerous if not a.dequately fenced, be may Berye 
on the manager of the fa.ctory an order in writing 
speoifying the measuretl whioh in his opinion 
should be adopted, a.nd requiring them to be 
oarried out before a specified <t.w. 

. . ..: 

.<' 

• 
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(3) All fencing required by or 'Under thiB Bection or 
"Mer 8'Ub-8ectton (1) 0# section 26 sha.Jl be * main· 
tained in a.n efficient state at. aU times wheft the 
workers have access to the parts rtq'Uired to be lenced 
szupt where they are under repair or are under 
examination in connection witA repair or are nec:u· 
MJrily e.r:p.'JHdlor the purp08eol ekaning ortubricaC-ing. 
or altering the gearlng or arrangements 01 the mGCM· 
Mry_ 

(4) Such further provisions as ma.y be pre-
acribed. sha.ll be made for the protection from 
danger of pel'8Ons employed in atOOnding to the 
machinery in a factory. 

25. If it appears to the Inspector that any 
Powerw reqniro Fipoci, b~d~g or part of of6 

tication'l of tierl'cti\'e partl building, or any part 
IIf watA of stability. the W'aya. machinery or 

plant in a factory is i. 
such (J condition that it may be dangarous to 
human llfe or safety, he may llerve on the 
manager of tM factory an order in mting requir· 
ing him before a specified date-

(a) to furnish such drawings, specifications 
and other particulars as may be nOO6l· 
sary to determine whether such buUd. 
ing, ways, machinery or plant can be 
used with safety, or 

(b) to carry out suoh tests IIoS may be necel-
sary to determine the strength or 
quality of any specified parts and to in· 
form the Inspector of the results thereof. 

26. (1) If it appears to the Inspector that 
" any building or part of 

BG/etJ/ 0/ hulldln.... b Udin ...... ..+. and maciblnery. . aug or any r-" 
of the ways, ma.ohinery 

or plant in a factory is in such a condition that 
it is dangerous to hum1.n life or safety, he may 
serve * • * on the manager of the 
factory ~n Mlle.T in Iln'iting spooif)ing the measures 
whioh in his opinion should be adopted, and 
req airing them to he calried out before a specified 
date. 

(2) If it appears to the Inspector that the use 
of any building or pa.rt of a building or of any 
part of the ways, machlnery or plant in a factory 
involves imminent danger to human lift'! or sl1ofety, 
he may serve on the manager of the factory an 
order in writing prohibiting its use until it hlloS been 
properly repaired or altered. 

27. (1) No woma.n or child shall be a.llowed 
Restrit'tiOM on work to clean or o~ a.ny part 

near mucblnery ill motif.ln. of the ma.chmery of a 
. fa.ctory whilo that part 

is in motion under power I or to work between 
moving parts or between fixed and moving parta.. 
of any machinery which is in motion under power. 

(2) The Local Government may, by notifica.-
tion in the local official Ga.zette, prohibit, in any 
specified factory or cla88 of factories, the cleaning 
or oillilg by any person of specified parts of 
machinery when these parts are i!l motion under 
power, 

t8. (1) The Loca.l Government may make rule. 
POll'er to exclude child- ptorohibiling tifi~eed~onf 

ren, 8Jl'! spec c_ 0 
faotonoe, or to specified 

parts thereof, of children who cannot be laW'fully· 
employed therein. 

(2) If it appears t.o the Inspector that the 
presence in any fa.ctory or part of 6 fa.ctory of 
ohildren who ca.nnot be lawfully employed therein 
may be dangerou8 to them ·or injurious to their 
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,health, he may serve on the manager of the 
factory an order in writing directing him to 
prevent the admission of suoh ohildren to the 
factory or any part of it. 

31. No \VODlan or ohild shall be employed in 
Prol.ibition or WOJru:fI any part of a. factory 

and c:,ildren lIear cottOll' for pressing cotton in 
oponel'll. which a. cotton. opener is 

at work: 
Provided that, if the feed· end of a cotton-

opener is in " room separated from the delivery 
end by a partition extending to t,he roof, or to 
Buch height &s the Inspector may in anJ'parti-
cular case specify in. u".iting, women ~d ohildren 
may be employed on the side of the partition 
where the feed-end is situated. 

80. Where in any factory an accident occurs 
'-f' r " ,which causes death or 
~~otil'(' n ON'tAlr, nCI'I· hi h b...'.1a •• 

deDtH, 11" 0 causes any ~ 
injury whereby any per-

IOn injured is prevented from resuming his· work 
in the faetory during the forty-eight hours after 
the accident OCCUlTed, or which ill of any nature 
which may be presoribed in thiB behalf. the 
manager of the factory shall send notice thereof 
to such authorities, and in such form and within 
such time, as may be prescribed. 

31. (1) The mane.ger of a factory on whom aD 
A 1 order in writing by an 

PJIOIl 9. JI18pCCtor has been 
sorved under the provisions of this Chapter. or 
the occupier of the factory, may, within thirty 
days of the service of the order, aPIleal against 
it to the Local Government, or to such authority 
as the Local Government may a.ppoint in this 
beIla.1f ; and the Local Government or appointed 
authority may, subject to rules made in this 
behalf by the Local Government, confirm, modify 
or reverse the order. 

(2) The appellate authority may, and if so 
required in the pet.ition or appeal shall, hear the 
appeal with t.he aid of assessors, one of whom 
shall be appointed by the appellate authority 
and the other by such body representing the 
industry concerned as the Local Government 
may prescribe in this behalf : 

Provided that if no assessor is apPoPlted by 
such body, or if the asse&80r so appointed f&oils 
to attend at the time and plaoe fixed for hearing 
the appeal, the o.ppel18,W authority may, unlt4S 
80iisjied that the failure to attend is due w sufficiem 
caU8e, proOOt'd to hear the appeal without the aid 
of such a88C81!Or, or, ifit thinks fit, without the aid 
of any a88688or, 

(3) In the ca8e oj an appeal agai1Ult an order under 
sedion 16 the appellate authority shall, and in 
an'lI other ca8e except an appeal against an 
order under 8'Uh·seotion (2) of sediotf 26 or 
sub.section (2) of section 28, the appellate 
nuthOl'ity may, suspend the order appealed against 
pending the decision of the appeal, ~bject how-
ever to suoh conditjoJl8 M to partial compliance 
or the adoption of temporary me&8UTe8 as it may 
choose to impose in any case. 

82. TheLocal Government may make rules-
Power oj LocGl Govern' 

m.fIt t.o make • • 
rules toO supplement tl!is 
Chapter. 

(a) providing for any mat~ which, accord· 
ing to any of the p,rovisioJl8 ()f this 
Chapter, i1l or may tie preecribed ; 
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(b) requiring the managers of faotories to 
maintain stores of first-aid applia.noee 
and provide for their proptr oustody ; 

(0) providing against danger arising jrom the 
use of medlaniool transport in fact.ories, 
other than railways subject to t,be lndian 
Railways Act, 1890; 

• • • * 
(d) prescribing the ma.nner of the servioe of 

orders under thi8 Chapter on managers 
of factories • • .; 

(&) regulating the prooedure to be followed 
in presenting and hearing appea.1s under 
section 31, and the appointment and 
remuneration of assessors; • 

(J) regulating the exercise by Inspectors 
of their powers under this Chapter, and 

(g) prot'iriing for any other matter which may 
be erpedient in. order to give tffec~ to th,. 
p~on8 of thi8 CMpt.er. 

83. (1) The Local Government may make rules 
AdditioDal power to requiring that in any 

malte health and eafet,.' 8f)ecified factory * 11 ., 
rules relating to- wherein more than one 
hundred and fifty workers are ordinarily em· 

ployed, an adequate 
aheltol'!l during l'llst,- shelter shall be provided 

for the use of workers during periods of rest, 
and such rules may prescribe the standards of 
suoh shelters. 

(2) The Local Government may also make 
rooms for t:bildren,- rules-

(a) requiring that in any ,pecified factory 
• • *, wherein more than fifty women 
workers are ordinarily employed, a. suit. 
able room shall be reserved for the 
use of * children under the age oj six years 
belO'nging to such women, and 

(b) prescribing the standards for suoh room. 
and the nature of the supervision to 
be exeroised over the children therein, * 

• • * * 
(3) The Local Government may also make 

. f 1 T rules, for any class of 
certlf'tatel 0 ~t811 Ity,- factories and for the 
whole or any part of the province, * requiring that 
work on a manufacturing process carried on witA 
th.e aid of poteer 8hall not be begun in any building 
or part of a building erected or taken into use a8 (I 

jaotOf"lJ a/Uf' the comme-ncement of this Act, '" . '" '" . 
until a certificate of stability in t.he prescribed 
form, signed by a person P088essing the prescribed 
qualifications, has been sent to the Inspector. 

(4) Where the Governor General in Council i. 
. satisfied that any operation 

haza.rrlous operattons. in a factory expoeea any 
per80ns employed upon it to a serioufl risk of 
bodily injury, poisoning or disease, he may make 
rules applicable to any factortl or CW,S8 of factonu 
in which eh.e operatitm it! t'o,rried on-· 

(a) specifying the operation and declaring 
it to be hamrdous, '" 

(b) prohibiting or restricting the employ. 
ment of women, adolescents or ohildren 
upon the operation, 

(e) providing for the medical examination 0/ 
per80na employed or aeeJcing to be employed 
upon the operation and prohibiting th.e em· 
plDymt-nt of pe.r8ona not c.erlifi(!d a8 fit jOf' 
such employment, and 

(d) providing for the protection of all persona 
employed upon the operation (If' in 1M 
"'ct.nity oJ the places where il is carried 
on. 
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CHAPTER IV. 

RESTlUOTIo!ls O!l WORXINO HoURS OJ ADULTS. 

34. No &dult worker Mall be allowed to work 
Woekly hOUf9. in a factory for more 

than fifty-four hours in 
any week, or, where the factory is 8. seasonal 
one, for more than sixty hours in &ny week: 

ProvJded that aft &dult Worlter in a non-sea.sonal 
factory engaged in work which for techniea.l 
rea.sons must be continuous throughout the day 
may work for fifty-six hours in any week. 

35. (1) No adult worker shall be allowed to 
Weekly holiday. work in 8. factory on a 

Sunday unless-

(a) he has had or will he-ve & holiday for 
a whole day on ono of the three days 
immedi&tcly before or ",fter tha.t Sunday, 
and 

(b) the manager of the factory ha.s, * * 
before that Sunday or the substituted 
day, whichever is earlier ,-

(i) delivered a notice to the cffice oj the 
Inspector of his intention to require 
the worker to work on the 
Sunday and of the day whioh is to 
be substituted, and 

(ii) displayed & notice to tha.t effect in 
the factory : 

Provided that no substitution shall be made 
which will result in lUly worker working for 
more than ten days consecutively without 8. holi-
day for 0. whole day. 

(2) Notioes given under sub-section (1) may 
be oancelled by a notice delivered to the oJlice oJ 
the Inspector and &. notice displa.yed in the factory 
ftot later t1.aft the day before the Sunday or the 
holiday to be cancelled, whichever is earlier. 

(3) Where, in accorda.nce with the provisions 
of sub-section (1), any lIrorker works on a Sunday 
and has had a holiday on cne of the three days 
jmmEdiately before jt, that Sunday sha.ll, for 
the purpose of calculating his 'W'€£kly hours of 
work, be includEd in the preceding week. 

36. No adult worker sha.ll be aZlou·td to work in 
Dally honrs. a factory for more than 

ten hours in any day: 
Provided that a. male adult worker in a sea.sonal 

factory may work for eleven hours in any day. 
31. The periods of work of adult workers in 

Intervals for J'eIIIt. 

either-

a factory during each 
day shall be fixed 

(a) 80 that no period shall exceed six hours, 
and so that no worker shall work for 
more than six hours be/ote lie lias 
had an interval for rest of at least one 
hour ; 

or 

(b) so that, no period shall exceed five hours, 
and 80 that no worker shall work for 
more than five hours before lie has 
hawl an interval for reet of at least half 
an hour, or for more than eight and a 
half hours before he lias bawl at leut 
two such intervals. 

• 



38. The perioQ.9 of Work ~f an adult worker in 
110 footorv sha.ll be 80 

Spreadover. arra.nged that, along 
with hie intervals for 1'68t under 8flCtit'ln 37. they 
sha.ll not sprea.d over Inore than thirteen hours 
iri anv day, ~al'e with the permillBion of u.e Local 
Gover1~ment and 8/tbject to BUCh condition" as it 
may imp(l,~e, either gefterally or in the. C!J8e of aflY 
particular far.tory. 

39. (1) There ,hall be di8played and correctJg 
Nocie" oj Period. for' tnainu,.aed in every fac-

W orll Jor Acluli. lind tory in accordance U1ith tl .. 
pr'ptJrQlicm 'h.r.oJ. prOvi8ionB of sub~ctto. 
(2) of section 78 a Notice of Period, for Work for 
Ad"ft" showing cleq.rly the periods within 1Ohic." 
a:lult workers may be required to work. 

(2) The periorU shown in the· Notice required by 
sub-s€r.ti01l (1) shall be fixed beforehand in accord-
a"~wi.th the follow.n:J proui&ions of th.is ,ection 
anti ahall be 8'uch that loorkers working for 
Uwlle periods would not be work,,.,, in OOfttratJention 
of CJny of the provisio-n.s of sl'A:tions 34, 35, 36, 37 
ani .38. 

(J) Where all the adult workers in a factory 
are required to work within the same periods, 
the manager oj the far:tory shall fix those periods 
for such workers generally. 

{4) Where aU the adult workers in a faotory ars 
not required to work within the same periods, the 
m!lonager of the far-tor.1f shall classify them into 
groups according to the n'loture of their work, 
• ... '" *. 

(5) For each group which is 'not required to work 
on a. system of shifts, the mana.ger of the factrwy 
sha.ll fix: the periods within which the group may 
_be required to u>01'1c. 

(6) Where any group is requ.ired to work on 
a system. 0/ shifts and the relays are not to be subject 
to vredetermined periodical changes of ,Mft, the 
mana.ger of the factory shall fix the periods witmn 
which each relay of the group may be requ.ired to 
work. 

(7) Where any group is t() work on a system of 
Ihifts and the re14gs are kJ be subject to predeter-
tnined periodical changes of sh~fl, the manager of 
th.e factory shall draw up a. scheme of ahifts 
whereunder the periods within which any relay of 
the group may be requirod to work a.ud the relay 
which will be working at any time of the dAy 
shall be known for any day. 

(8) The Local Go~mme'" may make rule.! 
pr68cribing fCWmB for the Notice of Periods for 
W or k for Adults and the man~er in which. it 
81/41,1 be maintained. . '" '" ... 

40. (1) A copy of the Notice rl'Jerred to in 8ub-
Copy oJ Notice oj Period' section (1) of section 39 

for Work to be 8en' to shall be sent in dupli-
Inspeotor. ca.te . to the lnspector 
within fourteen days after the oommencemeDt of 
this Act, or, if the factory begins work after the 
commencement of this Act, before the day on 
which it begins work. 

(2) Any proposed. change in the .ystem of 
work in a faotory whioh will necessitate a ohange 
in the Notice shall be notified to the Inspector in 
duplicate before the ohange is ma.de, and, exoept 
with the previous stmat~on of the Inspector, 
no' /Juah cha.nge shall be ma.de until one week 
hai elapsed sinee the la.ilt change'" • *. . ... ... ... . 

41. (1) The manager of every factory Bhall 
. / maintain & Register of 

Regililter or Adult Adult Workers IShow. 
Workers. ing-' 

(a) the name of' each adult ",orker in the 
factory, 

(b) the nature of his work, 



(c) the group. if. aDJ. in which .he ill in. 
cluded, 

(d) where hill group works on shifts. the 
relay to which he ill allotted. and 

(e) such other particulars as may be pres_ 
oribed : 

Provided that, if the Inspector ill of opinion 
that any muster roll or register maintained ae 
part of the routine" of a factory givf'8 in ,.e8pf'ct 01 
any or all of the workers in tlte faCtory the parti. 
oulars. requ~ u~er this section, he may. by 
O;dclf In WfltlOg, dlreot that Buch mUlter fo:lor 
register shall to the corresponding erte·nt be main .. 
tained in place of and • be treated as the Register 
of Adult Worken in tbat fadory : 

Provided further tllat, wll~re the Local Got'erllmem 
t8 satisfied that the conditions 0/ u'ork in any /actory 
or Cla88 01 Ja.ctories a,.e 8uch that the,.e is no appre-
ciable ,.i8k 0/ cO'1Iirarelltion 01 the provisi01ls fJ/ 
ehi8 Chapter in the ca.ge 0/ that Jactory or Jactoriu 01 
,Aat elMS. Q,8 the caae may be, the Local Govemmem 
may. by urritten order, exempt, on 81tch CO'1IditiOfl,8 
GIl it may impose. that factory or all Jactoriu 
o/tAat elMS, as the ca.ge may be, from the proIJi8ioM 
of tllis aection. 

(2) The Looal Government may make rules 
prescrilling tile form of the Register of Adult 
Workers, the manner in which it shall he main-
tained and the period for whioh it shall be pre. 
served. 

42. No ad'u.lt wwker shan be allowed to work 
Hour. oJ U'ork 10 cor- otherwi8~ than in ~cortl

.-pond tI>i,h NQli(!l!. under ance w~th the NotICe 01 
«eli"" 31? and Regi8ter Periods Jor W (Irk Jor Adults 
"nder 86Chon 41. displayed under sub-sec-
tion (1) of section 39 and tllA efltri.es mtade 
beforehand tIfIainst ".is name in the Register oj Adult 
Workers maintrline.d under st'.ction 41. 

0. (1) The Local Government may make rules 
defining the persons 

.l'ower to make ~e!I who hold positions of 
eXt!mptlng from I"eIIt·rlC- supervision or manage-itona. 

ment or are employed 
in a oonfidential position in a faotory. and the 
provisions of this Chapter shall not apply to 
any person so defined. 

(2) 'l'he Looal Government may mue rulea 
for adult workers providing for the exemption, 
to such extent e.nd 8uhject to Buoh conditions aa 
may be preecribed in suoh rulee,-

(0) of workers engaged on urgent repairs 
-from the provision8 of sections 34. 
3D. 36. 37' and 38 ; 

(b) of workers engaged in work in the nature 
of preparatory or oomplementary work 
which must neoessarily be carried on 
outaide the limits laid down for the 
general W'orking of the factory-from 
the provisions of sections 34, 36,37 and 
38 ; 

(e) of workers engaged in work ,,!hich is 
neoesearily 80 intermittent that the 
intervals during whioh they do not 
work whUe on duty ordinarily amount 
to more than the intervals for rest 
required under section 37-from the 
provisions of sections 34, 36. 3i' and 38; 

(d) of workers engaged in any work which 
for technical reasons must be carried 
on continuously throughout the day 
-from the proviBiolUl of sections 34, 
36, 36. 31 and 38 ; 
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. (e) of W'orkera engaged ,in m&king or sup-
. plying articles of prime necessity 1fhioh 

must be made or supplied every day-
, , from the provisions of section. s.s ; 

(J) of 1fOrkers engaged in a manufaoturing 
process which oannot be carried on except 
during fixed seasons-from the provisions 
of scotion 3.) ; 

(g) of workers engaged in a manufaot~ 
process whioh oannot be CIJorried on 
except at times dependent on the irregu. 
lar action of natural forces-from the 
provisions of section M and section· 37 ; 
a.nd 

(Il) of workers engaged in engine. rooms or 
boiler· houses-from the provisions of 
soction 35. 

(.1) Rules made under Bub-section (2) provide 
ing for sny exemption may also provide for &111 
oonRequentio.l exemption from the provisions or 
ICOtions 39 snd 40 whioh the Local Govol'llment 
~ay deem to be expedient, subject to suoh condi-
tions as it may impose. 

(4) In making rules under this section the 
Loool Government sha.ll presoribe the ma.ximum 
limits for • • the weekly hours 
of work for all classes of workers, and any ex-
emption given, other than an exemption under 
olause (a) of sub-section (2), shall be subject to 
such limits. 

(5) Rules made under this seotion shall re-
main in force for not more than three yoal's. • • • 
. 44. (1) Where the Local Government is ae.tisfied 
P I, , that, mdng to tho nn.ture 

ow",r tn m>l"6 01'>. efll f . 
oaemoting from l'<'lItri('. 0 the work oarned on 
f,IQIlII: or to other circumstances, 

it is unreasonable to re-
q,uire th&t the periods of work of a.ny adult workers 
in sny factory or claSB of factories should be 
fixed beforehand, it may, by written order, rolo.x 
-or modify the provisiom of sections 39 and 40 
in respect of suoh workers to such extent and in 
1JUch manner as it may think fit, and subject to 
Buoh conditions as it may deem expedient to 
ensure control over periods of work. 

(2) * • The Local Government, O'f' Bubject to the 
eontrol 0/ the Local Government the Chief Inspector 

.. • • may, by written order, ~XULpt, cn 
such conditiollll as it or he may deem eXpE'dient, 
R.n~· 01'811 ofthe nrlult workpJ'A in any factory, or 
group 01' class of factories, from any or all of tbe 
provisioDs of sections 34,35,36,37, 3R, 39 and 
40 * *, on the ground that the ex(>mpt.ion is 
required to enahle the factory or factories to deal 
with an exceptional pre88 of work. 

(3) Any exemption given under sub-section 
(2) in l'eSJlOOt of· * weekly hoUl'S of 
work shall be subjoct to the maximum limits 
prescribed under sub·section (4) of scotion 43. 

(4) An order under sub·section (2) shall remain 
in f"rce for such period as it may specify, but in 
no case . for more than two mouths from the 
date on which notice thereof is given to the 
mana.ger of the factory. 

46. (1) The provisions of this Chapter shan, 
Further rel'ltridiollll on in their applicn.tion to 

the elDpioym'!nt of women workers in fac-
WQlIlf'll. tories, pe supplemented 
by the following further restrictions, namely:-

(a) no exemption from the provisions of 
8OOtiou 36 may be granted in resp60~ 
of any woman. ; and 
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(6) tto woman .lfGll be allowed to work in a 

faotory ~ep' between 6 A.M. and 7 1'.11. : 

~ovi~ed ~hat the Local Government may, by 
n~tificatlon In the local offioial Gazette, in respect 
of any olass or claMes of factories and for the 
w~ole year. or any part of it, vary the limits 
l~ld down m clau8e (b) to any span of th.irteen 
hours between 5 A.II. and 7-30 1'.11. : 

Provided further that, • in respect of any 
seasonal factory or class of seasonal fa.otories 
in a speoiti6d area, the Local Government may 
m4~.g rulps imposing a further restriction by 
defining the period or periods of the da.v within 
which women may be allowed to work, suoh 
that the period or periods 80 defined shall lie 
within the span fixed by clause (b) or under the 
above proviso a.nd shall not be less than ten 
hours in the aggregate. 

(2) The },ocal Government mav make rules 
providing for the exemption from the allove 
restrictions, to suoh extent and subject to suoh 
conditions as it may prescribe, of women working 
in fish-curing or fish-canning factories where the 
employment of wOlDen heyond the said hours is 
necessary to prevent damage to or deterioration 
in any raw material. 

(3) Rules made under sub-section (2) shall 
remain in foroe for not more than three years. • • • 

46. Where a worker works on a shift whioh 
. Specil\l' rro\'ision for extends . over midnig~t, 

Ilight.shiftll. the ensumg da.y for htm 
shan be deP.mod to be 

the period of twenty-four hOUTS beginning when 
lIUCk shift ends, a.nd the hOur8 he has worked 
after midnight shall be counted towa.rds the 
previous day : 
. Provided that the Local Government may, by 

order in writing, direct that in the case of any 
Bpecijied factory or any spe.cijied class of work,.;rs 
therein tke ensuing day shall be deemed to be 1M 
period of twenty-four lwurs beginning when 8tlCA 
,,,,,ilt begifW and that the hours worked before mi4-
night 8hall be counUd towards the tfWU.ing day. 

47. (1) Where a worker in any factory 
,Y.dm !lily r01' o~.-nr· works for more tha.n 

t.ime- and for work ou sixty hours in any 
Sund.~. week. 

or -where a worker in a faotory other than 
a 8eSsonal faotory worke for more than ten houri 
in any day, 

he sha.ll be entitled in re&peotof the overtime 
worked to pay at the ra.te of one-and·a.-half 
times his ordinary rate of pay. 

(2) Where a. worker in a fAotory other than a 
seasonal factory works for more * • • hours in any 
wel:k than aTe permitted 'under ,ection ~4, he shall 
be entitled, in respeet .of the overtlm~ work~d. 
izcltuling a.ny overtime 'In respect C!f whloh he 18 
entitl(~d to extra. pay under Bub-sectlOU (1), to pay 
at the rate of one.and-a-quarter times his ordinary 
rate of pay. 

(3) Where any tIlorki>.r8 are paid on a piece rate 
baaiR, the Local Government in coMUlttJtion with ~ 
i1aduatry concerned may for the Pu:r.po~es ~I tAu 
section fix time rates a8 tWIrl!! CIS pOSSIble equJVfllen.l 
tp the (J'IJff'(lge rate of eanungs 01 those 'lJ..v.rkertt, 
and the rates so fixed shaU be de6med to be the 
ordiMry ratM of pay of those workers lor the 
purpo8eB 01 this section. 



(4) .TAe LoeaZ Government may prueribe tke 
regi8let. tW ,hall be maintaiMd in 4 lactory lor the 
pUrp08e ol'6Cutinq compliance with the provi8ion& 
01 tAi. .ectitm. 

·48. No adult worker shall be allowed to 
work in any factory on 

ReatritJtiOI1 011 d.,nble any day on which he 
employmmt. has already been working 

in any other factory, 68\-e 
in suoh oiroumstanoes 806 may be pl'ellOr;bod. • • • • • • 

48. Th~ Local Gov3rnment may make rules 
providing tha t in auy 

Control or OVp.rlRppiq specified class or cla.s!1e8 
ahlrtlt. of factories work shall 

not be carried on by 80 
system of shifts so arranged that more than one 
rels.y of workers is engaged in work of the same 
kind at t·he same time, save with the permission 
of the Looa.l Government and subject to Ituoh 
conditions 8t& it may impose, either generally 
• • • or in the case of any particuJar 
factory. 

OHAPTER V. 
SPEOIAL PROVISIONS FOB ADOLESOENTS AND 

CmLDBEN. 

60. No child who has not completed his tw('\lfth 
Prohibition of cmr'!oy, year shall be allowed to 

JXl611t of ~oullg ,hildrrll. work in any faotory. 
61. No child who bs completed his twelfth 
Non.adult workers !.II year and no adolescent 

carry /,!t.rtifl(;n~'" of fit· shall be allowed to 
n£8S. work in any factory 
unlees he haa been granted a certificate of fit-
ness under section 52 and, while at work in the 
factory, carries either the certificate itself or a 
token giving reference to it. 

62. (1) A certifying surgeon shall, on the 
C'ertiS'.Ilix'1l of fit-nellS. application of any 

y01mg person who 
wishes to work in a factory, or of the parent or 
guardian of such person, or of the managerDf. 
the factory in whioh such person wishes to work. 
examine such person and aauertain his fitness for 
such work. 

(2) The oertifying surgeon, after examination, 
may grant to such person, in the prescribed 
furm,-

(4) a oertificate of fitness to work in a faotory 
&8 a child, if he is satisfied that such 
person ha.s completed his twelfth year, 
that he has attained the prescribed 
physioal standards (if any), and that he 
is fit for such work ; or 

(b) a certificate of fitness to work in a factory 
as an adult, if he is satisfied that such 
person has completed his fifteenth year 
and is fit fot a full day's work in (J 

factory * • • • 
(3) A certifying surgeon may revoke any 

oertifioate granted under snb-section (2) if, in 
his opinion, tho holder of it is no longer fit to 
work in the ca.pacity stated therein in 4 factory • • • 

(4) Where a certifying surgeon or a pract,tione, 
tJfIt/&ori8ed. ,,1'adf.r sub-section (?) 01 section 12 refuBes 
to grant a certificate or a certificate of the kind 
ntquested, or revokes a certificate, he shall, if 
BO requested by any person who could have 
applied for the certifioate, state his reasons in 
writing for so doing. 
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18. (1) An adolescent who has been granted 

. a oertificate of tith_ 
F.tfe>f~t of rf'rhlil'!\to • f . ' 

granted to RdoIOll~ent. to work m a actQr), 
, as an adult, under cl&usO 
(6) of Bub'ROOtion (2) of section 52, and who; 
while at work in a factory, carries either the 
certificate itself or flo token giving referenoe to it, 
lIhan be deemed to he an a.dult for 8011 the purpoaea 
of Chapter IV. 

(2) An adolescent who ha.s not been grante4 
a certificate of fitness to work in a faotory ., 
an adult, under sub·section (2) of seotion lSI. 
shall, notwithstanding his a.ge, be deemed. to be 
a child for the purposes of this Aot. 

64. (1) No child • shall be allowed to 
. . work in a factory for 

Ro;ot.rIOtiOlUl on '~e more tha.n five hours in 
"'orkln!!: houl'! of a child. .1_ any WIoy. 

(2) Thc hoUl's of work of a child shall be 80 
arranged that they shall not spread over more 
than seven and a ha.lf hours in any day. 

(3) No child shall be allowed to work in a faC'tory 
emcept between 6 A.M. and 7 P.M. : 

Provided tha.t the Local Government ma.y, bl 
notification in the 100801 ()ffioial Gazette, in respeota 
of any claM or classes of faotories and for tho 
whole year or any part of it, vary these limi_ 
to any span of thirteen hours between 5 A.1II. and 
7·30 P.M. 

(4) The provisions (If seotion 35 shall apply 
also to child workers, but no exemption from th. 
provisions of that section may 1)(> gmu.ted in 
respeot of any child. 

(5) No child sha.ll be allou'ed to "Work in any 
faotory on any day on whioh he has alrel~dy been 
working in a.nother factory. 

55. (1) There shall he displa.yed and c(Jrrectly 
ma.intained in et1ery Jac-

Notks oj !,eriodl Jor tory, in aocOl'dance with 
Work for OIKldrsn. the provisions of Bub.BOO' 
tion (2) of section 78,· * • a. Notice of Periods 
Jor Work for Children, showing clearly tke periods 
within which chiWren may be required to work. 

(2) The pffWds shown in the Notice required by 
8OO-section (1) shall be jized btiforelwlnd, in aocortl. 
Gnee with the method laid down Jor ooultl in sectioA 
39 and 800ll be SUM that children working Jor tho8t 
periods would not be working in OO1Itrovention 0/ 
~ction 64. 

(3) TM prcwisicm8 oj section 40 akall· Gpply alfo 
10 the Notice 0/ Periods /(.r Work Jor Children. 

(4) The Local ~t may f7IIIke "'"' 
prescribing /0f'WUJ Jor tile Notice 0/ Periods fur Wori 
fur Children and the manner in Whd " ""'oU be 
maintained. 

56. (1) The manager of every fa.otory in whioh 
oJ OMld children are employed 

w!t:~ mall maintain a Register 
of Child Workers Iho,,-

ing-
(G) the name of each child worker in the' 

faotory, 
(6) the nature of his work, 
(e) the group, if any, in whioh he fa inoluded, 
(d) where his group worb on shiite, the relay 

to which he is allotted, 
(e) the number of his certificate of fltneu 

granted under IeOtion 52, and 
(/) auoh otber partioulars a8 may be pN-

IOI'ibed. 

• 



. (2) The Local Government ma.y make rules 
prescribing the form of the Registf'r of Child 
Worken, the manner in whioh it shall be main-
tained, and the period for ~ which it sban be 
preserved. 
. 11. No Mild 81&aU be allowed to work othel"tlMe 

than an acconianu with 
.. Bow'. oj . work .10 the Notice oj Periods for 
~, with NoIl(le Work Jor Ohildren di8play. 

. cd under .n.b-8eclion (1) oj 
*tion 55 and the entnea made beJorehtmd aga'nfi 
AN name in the Regiater oj 01&ilil W orke1'8 main. _ned under 8'11iJ-8ection (1) oj 8ection 56. 

58. Where an Inspector i8 oj opinion-. 
Power 10 regutre 

tMCiiDalezamination. 

(a) tll4t any person ulorking in a Jactory wi.tA-
out a certificate oJ jUnU8 .8 a c]"ild or an 
adolescent, or 

(b) that a child or adolescent working'n aJactory 
with a certificate i8 no longer fit to work in 
the capacity Btated therein, 

Tat may 8ertle on the manager l1j the factory a notice 
'et}uirillg that 8uck per8on, or that such chi.ld or 
cidoleacent, as the case may be, 8hall be examined btl 
Q certifying lJ'Urgeon or by a practitioner aut/m8td 
vtader 8ub-section (2) of seclion 12, and BUCh person. 
~ild or adolucenl shall not, iJ the In8pector 80 
direct8, be allowed to lDOrk in any factory "'mil he 
1w.s been so examined and has been granted a 
etrli.ficate of fitneIJS or a frun cerliftcate oJ jUneu, as 
tAt case may be. 

59. The Loca.l Government may make rules-
Yuwer to rnl\ke rut"",. 

Ja) presoribing the forms of oertifioa.tes of 
fitness to be gr&Ilted under section 52, 
providing for the grant of duplioates 
in the event of loss of the origina.l certi. 
fioates, &Ild fixing the fee6 whioh may be 
charged for liuoh certificateIJ. and 8ucll 
duplicates ; 

(b) prescribing the phy8icaZstandards ......... to 
be at.t.ained by ohildren and adolescents •••• , 

(c) regulating the procedure of certifying 
surgeons under this Chapter, and specify· 
ing other duties whioh they may be 
required to perform in oonnection with 
the employment of ohildren and ado-
lescents in factories ; and 

(d) providing for a.ny other matter whioh 
ma.y be expedient in order to give 
effect to the provisions of this 
Ohapter. 

CHAPrER VI. 
PlilNALTI1DS AND PBOOlilDUBB. 

80. If in any factory-
Penalty 101' oonIrGtlttllion. 

0/.401 CPId Bulu. 
\a) there is any oontravention-

(i) of any of eM prOtJinons of seclicm8 1& 
to 29 inclusWt, or 

(ii) of any order made 'UncUr any of the 8Gid 
secti0n8, or 

(tii) of any oJ the 8aid B«JionB read with 
rule8 made .. purltUmU tilef-eof wader 
clause (a) of 8'Ub-8eeCion (2) of section 82, 
or 
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(itl) 0/ a.ny nde made undu' ony 0/ eM .aid 
66Cti0ft8 or ttntkr section 32 or lemon 
33, or 

\tI) of any tJMUlition imposed 'Under 8t&b·HC~ 
tion (3) of secticn 31, or 

(6) aDY person is allowed to work in oontra. 
vention-

(i) of any 0/ tM prllt1i8iona of sectKma 34 
to 38 incl'UBive, 42, 40 and 48. Of' 

(ii) 0/ any rulR. made under any 0/ tAt saUl 
aect'MM, C7 'Uruler section. 49, or 

(iii) oJ Q.ft.y cqnditio7f fItlQ.cked to a.y· uemp-
,iO'll. gronted under 8fction 43 ()f' sedao. 
44 01' st~tion 45 or to any ptrm~ 
granted 'Under Bection 38 or section 49, 

• ... • 
(e) there is any contravention of any 0/ 

the provisions of 8cctioM 39 to 42 inclUBit16, 
or 0/ any rule made 'Under secticm 40 
or BectiGn 41 or section 47. Of' 

(d) any perPon is not paid any extra pay •• 
to which he is entitled under the proyi-
sions of section 47, or 

(e) any adolescent or ohild is allowed to work 
in contravention of any of the pro,ifioDII 
of sectUmB 50, 61,54,65,1)7 and 68, Of' 

... • ... ... 
tf) there is any oontravention of sulton 65 or 

section 56 or of a.ny rules made 'Under 
either of thue sections, 

the manager and oooupier of the factory shall eaoh 
be punishable with fine whioh may extend to five 
hundred rupees: 

ProtJuuil tkat iJ both flte manager and the OCCtlpu,. 
are convicted. tke aggregate oj tke fines i'flftic~d in 
rupeet oj the same cont1'a't'ention shall not ezceed 
this amownt. 

61. If any person· • • who haa been 
Enh&ll"ed ~l1alty oonvicted 01 any oB~ 

in o.rlain ccuu nfter punishable under olause" 
previou. oonviction. (b) to (f) i1'cl·us've of 
seotion 60 is again guilty of Qhi offt:nce 
involvi1lD a contravention of the 8Qlmt fJ70vi8io'h 
he shall 00 punishable on tke 8econd conviction with 
fine which may e.xtend to seven hundred and fifly 
rupees and shall not be less than one hundred 
rupees, and ifhe is again so guilty. shall be punish-
able on tke third or any s'Uweq'PUnt conviction with 
fine whioh may extend to one thousand rupees and 
shall not be less than two hundred and fifty rupees: 

Provided that for the purposcs of this seotion 
no cognizance shall be taken of any oonviotion 
made more than two years before the oommission 
of the offence ",hioh is being punished : 

Provided further that the Court. if it is satisfied 
that there are exoeptional oiroumstanoes war-
ranting suoh It. oourse. may. after recording ita 
reasons in 'Writing. imp08f) a smaller fine than is 
required by this aeotion. 

62. An oooupier of a faotory who faUs to give 
Pflnalt,y for failure to any no~ice required by 

givo noUcJe of OOIJU\'lMll'e. sub-seotlOn (1) or sub· 
ment of work or c.1 oha.uge seotion (2) of seotion 9 
of manager. llhall be punishable with 
fine whioh may extend to five hundred rupees. 

88. Whoever wilfully obatructs an Inspector 
PNlo.itl for obstmetlngm. the exeroise of any 

JD8pe<:tor. power under aeotion 11, 
or faila to produce on demand by an Inspector 
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any r.ters or other documents in his custody 
ke.pt in pursua~ of this Act or. of any of the 
rules made thereunder, or conceals or prevents 
any worker in a factory from appearing before 
or being examined by an Inspector, I!baU be 
punishable with fine whioh may extend to five 
hundred tnpeea. 

64. A manager of a factory who fails to give 
notice of an aC\lident as 

Penal~'y for failu.re to required under section 30 
S~ not.ioo of accidents. shall be punishable with 
be which may extend to five hundred rupees. 

66. If in respect of any factory any • 
return is not furnished 

Pf'Dalty lor failure to as required" • • under 
make prescribed returns. section 79, the manager 
and the occupier of the factory shall each be liable 
to fine which may extend to five hundred rupees : 

Provided that if both the manager and the 
occupier are COftt>icted, the aggregate .. of the fines 
"'ilic&ed Bhall not uceed this amount. 

86. Whoever smokes, or uses a naked light 
or causes or permits any 

• ~f'!1alty fo~ smoking in suoh light to be used in 
vauuu~y of Inflammable the vicinity of any in. 
m.teru~J. fI bI t' I . amma e ma erla III a 
factory shall be punisha.ble with fine which ma.y 
extend to five hundred rupees. 

67. Whoever knowingly uses or a~pts to 
. use, as a oertificate grant-

I'enaJt.y fur U810g falae cd to himself under soo. 
cert,flcato. tion 52, a oertificate 
granted to lUlother person under that 8OOtion, or 
who, having procured suoh a certifioate, knowingly 
allows it to be used, or an attempt to use it to be 
made, by another person, shall be punishable 
with fine which may extend to twenty rupees. 

88. If a ohild works in a faotory on any day 
. on whioh he has already 

Pf'rlalt~· . on gnardlnn been working in another 
for pemuttmg douhle em· f to th t 
p1oymont of a ohild. ac ry, l'I paron or 

guardian of the child or 
the person having custody of or oontrol over him, 
or obtaining any direot benefit from his wages, 
shall be punishable with fine which may extend 
to twenty rupees, unless it appears to the Court 
that the child 110 worked without the consent, 
oonnivance or wilful default of such parent, guar-
dian or person. 

89. A manager of a factory who fails to display 
. the notioe required under 

• Penalty fO.r !all~re to suh.section (1) of section 
dl.plAy certain nohllOll. 78 b rul de or yany ema 
under this Act, or to display or maintain any 
such notice as required by sub-section (2) of that 
aection, ahall be punishable with fine which D1&y 
extend to five hundred rupees. 

70. WhoeW'l'dou or omits to do any act prohibited 
p~" oI1w or prt8cribed by thi8 A a 
~ ocU Of' or any ode:- or rule macif 

pr • eM.reunder .haU, ;./ no 
petttJlty t8 prooifkd therefor elsewMre in thi.! OhaF, 
be puni.!hable tOU" jint. which may extend to fi~e 
ktadred rupeu. 

'11. (1) Where the occupier of a factory is a 
firm 01" other aB8OCiation 

Dl'terminatioJl of .. oc, of individuals anyone 
~ ttf: purpOll6ll or of the individa'al partners 

a.pt . or membe1'8 thereof .may 
be pr<IIIBC.!lted and punished under thia Chapter 
fot any o1(enQe for which the oooupier of the fao-
tory is punishable: . 



~ovided that the firm or lWISociation maygive 
notloe t.o the In8pector th&t it luu nominated 
one of it II number tt'/IO i8 f'''8it/ent in British. 
India to be the occupier of the faot.ory for the pUf. 
poses of this Chapter, and Buoh individual shall f!I 
long as lie ill 80 re8ident be deemed to be the occupi8r 
for the purposes of this Chapt.er until furth~r notioe 
canoelling his nomina.tion is received by the 
IJllIpector or until he oenses toO 1)6 a partner or 
member of thE' firm or association. 

(2) Where the oocupier of a. factory is a OOOl-
pany, anyone of the directors thereof, or, in the 
oaee of a private company, anyone of the share. 
holden thereof, may be proseouted and punished 
under this Chapter for any offence for whioh the 
occupier of the fact.ory is punishable: 

• Provided that the oompany may give notice to 
the Inspe<lt.or that it has nominated a d.irect.or. or, 
in the case of a. private company, 80 shR.rch()lder, 
who is f'flbidmt in either case in British If&dia, 
to be the occupier of the fa.ctory for the purpoees 
of this Chapter, and suoh direct.or or shareholder 
shall 80 [.ong 48 Ill, is 80 reaident be deemed t.o he the 
ocoupier of the fact.ory for the purposes of thia 
Chapter until further notice canoelJ.ing hie 
nOOlination is received by the Inspectol' or until 
he oea.ses to be a director or shareholder. 

72. (1) Where the occupier or manager of ~ 
. . f&ot.ory if. charged with Excnll,t.\on of OCl)ul)lC'r . t 

or m&n6!':t'r from IiBhility ar. oilence a.gainst . thiS 
in certain (JlUllIIII. Act, he shall be entItled 

upon oomplaint dug-
made by him to have any other person whom 
he charges 80S the actua.l offender brought bef~ 
the Court at the time a.ppointed for hearing tb,e 
charge; and if, after the oommiBsion of the offenoe 
has been proved, tho occupier or manager of the 
fact.ory proves t.o the satisfa.otion of the Court -

(a.) that he has used due diligence to enforoe 
tJUl execution of this .Aot, and 

(b) that the fJaid other peNlon oonunitted the 
offence in question without his know· 
ledge, consent or oonnivanoe, 

that other person sha.ll be convicted of the offence 
and shaD he liable to the like fine as if he were the 
9CcuIJicr or manager, alld the occupier or manager 
shall be disoharged from any liability under this 
Aot. 

(2) When it is made to appear to the 88otilfac-
tion of the Inspector at any time prior t,o the 
inst,itution of the proceedings-

(11) that the occupier or manager of the fac-
tory has used all due diligence t.o enforce 
the execution of thitl .Act, and 

. (b) by what penon the offence has been com· 
mitted, and 

(c) that it has been committed without the 
knowledge,oonaent or oonnivance of the 
occupier or manager, and in oontraven-
tion of his ardera, 

the Inspector shall proceed against the Ji*8on 
whom he believes t.o be the actual ofiender 1f'lthout 
Dl'8t proceeding against the occnpier or manager 
of the factory, and IUch perBOIl Bhall be liable 
to the like fine &8 if be were the occupier or 
manager. 

M469 LAD 
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,73. A person shall not be liable in respect of .,. 
IJrnit to pea.l~y in repetition of the same 

aue nf rep!'tition of kind of offence from day 
.... 08. to day to lUl,y larger 
~ount of fines than the highest fine fixed by this 
Aot for the offence, except-

(a) where the repetition of the offeooe OOOUl'8 
after a prosecution has been instituted 
in respect of the original offence, o~· 

(b) where the offence is oommitted in respect 
,of two or more persons, and is a cont.: ... 
V8ntion of sub-aeotioll (1) of seotion 2'1 
or section 29 or is a.n offenoe punishable 
under OlaU88S (6) ,tu If) i7lt.l'~ive. of &eO-
tion 60 . 

. ' ,'14. If l\ child over the a.ge of lIix yean is found 
, , 'inaide any part of a 
Presllmptl(llt .w to ~In· factory in which ohildren 

ployml"nt. k· h h U ., are wor mg, e sa, 
J,Ult.iJ, the oontrary is proved, be deemed to be 
working in the faotory. 

," 75. (1) When an aot or omission would, if a 
'E j.a_ t person were under or, , " ..... noe as 0 a1J8. ....ft· be .' over a oe~_m age, 

an offence punishable under this Aot, and sUoh 
person is in the opinion of the Court apparently 
under or over such age, the burden shAoll be on 
~e accused to prove that such person is not under 
or over suoh age. 
',(2) A declaration in writing by a. certifying sur-

geon relating to a. worker that he ha.s personally 
examined him and believes him to he under 
or over the age set forth in suoh declaration shall. 
for the purposes of this Act, he admissible as 
~ence of the age of that worker. 

'16. (1) No prOllOOution under this Aot, except 
, . a pr08t\Oution under sco-

('O'lDI7.aDCEI of 011'(\11<,"14, t' 66 L-ll I . t· , , Ion , 81U11 )e inS I-

tuted exoept by or with the previous sanction 
of· the Inspector. 

(Z) No Court inferior to that of a. Prellidenoy 
Magistrate or of " Ma.gistrate of the first class 
Bhal1 try IIony offence against this Aot or any rule 
or order made thereunder, other tun an offenoe 
under section 66 or ~tion 67. 

'17 .No Court shan take cognizanct' of any 
Limitation or Pl"OS"CU' offence under thi", Act 

t\on", or any rule or order 
~ereunder. other than an offt'nce under seCtion 
62 or section 64:, unleu COJDI)1aint thereof is made 
within six months of the date 011 which the offenoe 
is alleged to have been committed : 
, Prrwided that when the oJJence eonsis18 oj di6obe,-

iftg a written order 'made by an In.'1pecl.or complaint 
tNlTW! may be ,n.aJ,e witkin twelve ,months oj tke dal.e 
on which the oJJence is alle.ged to mwe been committed. 

CHAptER VII. 

SUPl'LBMENTAL. 

, "8. WIn addition to the notices required to 
._' ~ displayed in any fao-
~Iay (,f fdct.ory tory by this Act or the 

n.tloea.~ , rules made thereunder t 
there shall be displ&yed in evety factory a Dotiee:' 
contlaining suoh abatraota of this Act and of the 



ruleB made thereunder, in English and in the ver· 
nacular of the ma.jority of the workers, as the 1..00,,1 
Government may. • prescribe. 

(2) AU notices required to be displayed in a 
factory Bhall be displa.yed at some COIl8picu01l8 
place at or near the main entrance to the factory, 
and shall be maintained in (\ clean a.nd legible 
condition. 

79. The Governor General in Council may • 
Power oC Governor Oe' * • make rules 

IltIral in COIIll~·il to mRke requiring ocoupiers or 
TIlIOfl. managers of fl\Otories 
to submit Buch returns, occ&8ion801 or periodioal, 
as may in his opinion be required for the 
purposes of this Act. 

80. All rules made by a. Local Government 
under this Act shall be 

C~rol oJ rules mado subject to the oontrol of 
by Loenl Go\'ernTJ'lont!. the Governor General in 

Counoil. 
81. (1) AU • rules made under tlti.s Act shall be 
p . . 8ubjeot to the oondition 

l4blicolwn oJ rul,.. of previous publioa.tion, 
and the date to be specified under olause (3) 
of section 23 of the General Clauses Aot, 1897, 'l[ 01 IIW7 shan not be less than three montha from the • 
date on which the draft of the propoaed rules 
Wa.B published. 

(2) All Buch rules Bha.ll be publiahed in the 
Gazette of Indi.a or the loca.l offioial Gazette, as 
the ea8t m.ay be, a.nd BhaU, unle88 aome later da.te 
is appointed, oome into foroe on the date of Buoh 
publication. 

82. This Aot shall a.pply to f.a.otoriea belonging 
Application to Crown to the Crown. 

factoriOll • 
. 83. No 8uit, prosecution or other legal proceed.. 

ing shall lie against any 
~rotection to. persons person for anything whioh 

actmg under tbls Act. is in good faith done or 
intended to be done under this Aot. 

84. The enaotments mentioned in the Schedule 
are hereby repealed to 

Repeal and "ViliS., the extent speoffied ill 
the fourth column thereof: 
~ovided th.a.t. anything done under the sMa. 

enactments wIDch cou\d. nllive boon Q.one UUQ.el 
this Act if it, had then been in ioroe sha.n be 
deemed t.o have been done under this Act. 

THE SCHEDULE. 
E'NAO'l'JIlDNTS UP1U.L11D. 

(See 8edicm 84.) 
-----~----------.,---------I 
Year'i No. Short t.itle. 

I 

1 : 2 3 
--i-----
1911 \ XII The Indian Factories 

I Act, 1911. 

1922 'I II 1\ The IndiGn Factories 
(Amendment) Aot, 
1922. 

, . F to' 1923 IX I The Indian ac nes 
(Amendment) Act, 
1923. 

Extent of repeal. 

4 

The whole. 

The whole. 

Thl' whole. 

1926 \XXVI The Indian Jt'aotoriea The whole. 
(Amendment) Act, 

I 1926. 

1930 I VlIl The Repealing and 
Amending Act, 
1930. 

So muob o! t~ 
First Schedule .. 
relates to the 
Indian Faotori. 

1931 

Act,..l911. 1'1 

xm The Indian Factories The:wbole. 
(Amendment) Aot., I 11131. 
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